The Tripura Tribal Areas Autonomous District
Council (Budget & Account) Rules, 1982.
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GOVERNMENT OF TRIPURA
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SCHEDULED TRIBES & SCHEDULED CASTES

Dated, Agartala the
6th January, 1982

NOTIFICATION

In execreise of the powers conferred by sub-sections(2).

and (3) of section 41 and section 52 of the Tripura Tribal =

Areas Autonomous District Council Act, 1979, the Govern-
ment hereby makes the following rules, namely ;-

CHAPTER-I

Preliminary.
1. (1) These rules may be called the Tripura Tribal
Areas Autonomous District Council {Budget and Accounts)
Rules, 1982, '

{2) They shall come into force from the date of

)

publication in the Official Gazette,

2. In these rules, unless the context otherwise

requires \—

(a) ‘Act’ means the Tripura Tribal Areas A'p_to_nq{

mous District Council Act, 1979,

(b} ‘Budget’ means the Budget; that is the estimated
receipts and expenditure of the District Couneil
under section 44 of the Act.

{c) ‘Chief Executive Officer’ means the Chief

Executive Officer appointed under section 30

of the Act. _ ‘
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(d) "Council’ means the District
shed under Seelion 4 of the Ac.

1

{e) "District Fund® means the District Fund oo -
tuted under section 41 of the Act.

(f) "Tinancial Year means the year common il
ot the first day of April and terminating © 2
thirty first day of March.

(g} ‘Government’ means the State Governniel’

© I'ripura.

(h) "Member, Finance’ means the member o-
charge of financial affairs of the Counoo
appointed in accordance with the provisi:zz:

of sub-section 2 of section 29 of the Act.

CHAPTER-—II

o ' ~ Budget.

proparation of 3. {1) For each financial year, the Member, Financ:

-shali-cause a Budget to be prepared by the Chief Executi-
Officer.

(2) The Budget shall be prepared in Form-I and
shall as far as praciicable, be prepared at least 90 (ninety
days before the commencement of cach financial year,

"~ (3) The basis on which the estimates in the Budget
‘have been made, shall be shown in detail in the Budget
Notes, which shall form an appendix to the Budget.

(4) In preparing the Budget, the Chief Ixecutive
Officer shall have due regard to, and be bound by, the
instruclions issued {rom time to time by the Government.
Consideration 4. 1) The Member, Finance shall introduece the budget.
of Budget by the ) . i : . + '
District Council,  prepared in the manner set out above, before the Council.
along with an cxplanatory note, at a meeling of the Council
especially convened for this purpose.

(2) The Council shall decide upon the income,
receipts, cxpenditure , appropriation and ways and means
contained in the Budget, and shali sanction the Budget with
or without maodifications. While sanctioning the Budget,
“the Counecil shall satisly itself among other things, on the



Ferwarding of
Budget to the
Governmenl, -
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- of the Budget

by the Govern-
ment. .

.. Expenditure in

anticipaiion of

Budget approval.

follvwing points : _ :

rar that the estimates of income, receipts and
expenditure  are  exhaustive, realistic and
accurate and thai they provide for the collection
of the entire taxes, fees and- loans outstanding
along with those [alling due during the budget
vear, and also that due account is taken of all

receipts from all sources. '

b that the direclions. if any, of the Government
have been dulv considered and taken into
account while framing the Budgel. \

{c) that adequate provision has been made for all
obligatory charges.

(d} that adequate provision has been made for the
due discharge of all liabilities and for all other
inescapable commitments.

- {e) that the variations belwcen the figures of the
Budget vear and those of the previous year have
been adequately explained ;

waded that nothing in this Rule shall prevent the
Council from selting up a Commitiee under section 46 of the
Aect for the purpose of examining the Budget estimates in
detail and making suitable 1ecmnmendat10ns for the consi-
deration of the Council.

5. After the Council duly sanctions the Budget, it shall
be Torwarded by the Chiel Exective Officer to the Govern-
ment in accordance with section 44 of the Act.

6. On receipt of the Budget forwarded by the District
Council, the Government shall proceed to consider the

- Budgei and return the same to the Gouncil duly approved
-with or without modifications ;

- Provided- that the (xovemmem sh&ll communicate such
appmvd}, as far as practicable, before the 15th March.

7. Pending approval of the Government to the Budget,

the District Council may incur expenditure in respect of -

obligatory charges ; pay and allowances of Chairman, Viece-
Chairman, - Executive Members, and Members of the
Council ; pay and allowances of officers and staff of the

- Council and other emergent expenses.
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8. {1) Within the month of Qctober, each vear, the
revised Budgei shall be prepared in Form-2 and submiited
to the Governunent.. :

(2) The procedure for the preparation, sanction and
approval of the supplementary or revised Budget shall be
the same as thal for the orginal Budget. L

(3) The necessity for modification of the orginal
Budget shall be explained in the Budget notes which shall
form an appendix to the supplementary or revised Budget.

9. (1) Where a Budget has been approved, the Council
shall not incur any expendilure under any of the heads of
the Budget in excess of the amount provided under that
head without making proper provision for such excess by
variation or alieration of the Budget.

(2} The amounts provided under any head in the
Budget sanctioned by the Council and approved by the
Government may not be transferredby reappropriation to

-any other head, except with the approval of the Govern-

ment.

10, All aliotments made for expenditure in the Budgel

xhal} lapse at the end of the Financil Year,

CHAPTER 1T

Accounts.

t1. The Chief Executive Officer shall be responsible for
cnsuring that the accounts of the District Fund are at all
limes maintained up to date and in proper form ; that the
relevant procedure and rules are following 'in sanchonmo
and incurring expenditure and that the funds are applied
only for legitimale and approved purposes. -

12, Fvery authority incurring cxpenditure shall be
guided by high 5[&11(1&1‘(15 of financial plopuety and in
particular :— ‘

{a) Exercise the same vigilance in respeet of expen-
diture incurred out of the: District Fund as a
person of ordinary prudence would cxercise in
respect of expenditure of his own money,
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() The GX})(,HC]H,HIG‘ is- not prima Iacm more than
what the occasion demands.

(¢} The expenditure or the order is not directly or
indirectly to the own advantage of the officer
or authority concerned.

13. No fund shall be drawn from the District Fund’
un:ess it is absolutely necessary and immediately required
for disbursement

14 Al sums received on account of the Distri(‘l Fund
shaldl be {Lepe\lteci in the Bank and eredzted to an account
sivied as "District Council Account™.

Provided that all sums received from the Government
shall. at the {irst instance be deposited in the Personal
Ledger Account of the Council maintained in the Treasury by
the Chief Executive Officer and shall therealter be irans-
ferred by crossed cheque into the account of the Council with
the B’mi\ o

15, {1} The approval of the Budget shall not by itself
be deemed to authorisc the Council to incur the expenditure
provided for therein and orders of the aulhorily competent
to authorise expenditure on any item-included in the Budget
shall invariably be obtained before expondktu}e is incurred
on that item.

(2) Wherever the sanction of any aulhority, other
than the Council is required for incurring any expenditure,
such sanction shall be obtained before the Council considers
the proposal for expenditure,

: {3) The Council shall not authorise any item of
expenditure not included in the Budget until after funds are
made available and are taken into the er edﬂ of the District
Fund.; : -~

Piowcfed 'i:hai if, after- preparation of the annuai

‘Budget, funds are received from the Government for any

specific purpose, expenditure may be incurred out of it by
the Council in anticipation of the provisions being made in

'lhe bupplemenlaa) or revised Budgel

-Ib. The Districl- Council or any }mihoriiy under the
District Council shall not incur any expenditure or enter

e
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info liabilily i:}\'uiviﬂg any expenditure of money or frans-
ferring money, for invesiment or deposit from the Disirict
Council Account, unless such 6\D€th we has been sanc-
tioned by a gener al or special order of the Council or by any
authority to which power has been duly delegated.

17. No pnyme,nt shall be made. escept on the written
orders of the officer competent to issue such sanction and ho
expendifure shall be incurred against a sanciion, unless
funds are mare available to meet the expenditure

Provided that pavment of any sum out of the District
Fund may be made or authorised by the Chiel kxecutive
Officer in the absence of valid ‘appropriation only in the
following cases : _ ‘

(1) Sums payable unde decree or-order of a Civil
Court ; ' g
(i1) Rel mld of sccurity deposils ;
(i1i} Any suin which the Council is required under law
to pay by way of compensation ;

Provided further that the Chief Executive Ofﬁce1 shall
communicale the defails of such payment along with the
circumstances under which the payments have been made
to the Government and forthwith take aetmu io make suita-
ble provisions in the Budgel, o

‘18, The Council may from time to time and with the
approval of the Government delegate financial powers to the
Chief Executive Ofiicer or other GﬁlC(‘lS of E:h(, Couneil or

specified efficers of the Govemm(,nt

9. (1) AH moneys received or spent by or on behalf of
the Disirict Council shall, without any reservation, be
brought inlo account in the General Cash Book to be main-
iamod in Form-3.

(2) The General Cash Book shall be checked cach
day ilem by item, closed, balanced and signed by an officer
authorised by the Chief Executive Officer.” Al the end of
each month, il shall be compared and agreed 1o with the
Bank pass book, every item of réceipt dand expenditure in

- which shall be checked with the eniries i the General Cash

B()Uk_.



oo
& B

ES ,(’\?

R

Imprest Cash

Booek.

T

"

(3} At the end of each month a statement of
reconciliation of balances should be prepared in the Cash
Book reconeiling the balance as per Cash Book and as per
Bank.

20. An Imprest Cash Book should be maintained by the
District Council in Form-4. The round sum with which the

Imprest Cash Book is opened shall be entered in the book

and the disbursement, frem the imprest should be entered

daily as and when they are made with full details. IFrom

time to time if the tmprest helder finds it necéssary as also

a few davys before the due date {or the monthly closing of the

Cash Book, the, imprest account should be closed and

balanced and the amount of expenditure incurred upto that

date recouped by cheque, the recoupment being for the total |

et;;endlmm from the last recoupment 1o date so that the

amount of the imprest.

21. Moneys drawn by chegue in favour of the Chief
Executive officer or any other ax uthority for sums distribu-
table as payv or wages among a number of Council employees

or for similar purposes shall be entered v the Subsidiary .

Cash Book to be maintained in Form-5. Money Orders
recvived on account of the Council shall also be similary
entered in this book. The Cash Boek shall be closed and
balaneced every dav and singed by the Chiel I'xecutive ()HELCJ‘
Or Lny otﬁ*;eA officer anthorised in this behalf,

22 A daﬂx cash collection register shall be maintained
in Form-6 at which shall be entered dﬂ sums received in cash
on account of the Council

23, (1) Dlvery bill or other claim. for payment shall be
presented inn the first instance te the Chief Executive Officer
or any officer authorised in this behalf., After due check, if
(e Iiill or the claim is found to be correct and in order, an

_balance in hand aiter recoupment Wiii always be iht fuil_

order of paymen: shall be recorded on. the bill and shall be

singned by a competent authority afier satisfying Hseif that
the claim is just and valid and actually due.

(21 If the bill is o be paid oul of the Imprest it

(43

shall be stamped with the orders "paid in cash’ and shall
e made over for pavment. If it is to be paid by cheque, it
shall be stamped “paid by cheque number......miscellaneous
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bills” and the cheque number and amount shall be entered
in the appropriate columns of the Cash Book,

{3) Every bill presentied shall be entered in the
Register of Bills in Form-7,
arrived at, at the end of cach year and carried forward to the
Register of Bills for the succeeding vear.

24, The pay bill of the Council establishment shall be
in the same form and drawn in the same manner as is done
in regard {o the establishment of the Government. The
Disirict Council shall follow all the procedures in force
under the Government in this behalf.

25, The bills for Travelling Allowances shall be in the
same loﬂn and in the same manner as is hemg followed by

* the Government.

26, All contingent bills presenied shall be entered in a
register of contingent bills to be mainiained in the same
manner as that prescribed for the Government. The District
Council shall follow the procedures toliov& ed by the Govern-
ment in this behalf,

27, In regard to all amounts which are deposited with
the Council which may have to be refunded, the Council shall
mainiain separate accounts indicating the receipt of deposit.
the purpose for which the deposit has been made and ‘the
return or refund of the deposit.

;&. The claims against the District Council shall be
ordinary discharged by cheques ; :

Provided that for payments of less than Rs. 20/-
{Rupees Twenty) on any occasion, payment may be made
in cash from the permanent advam’o of the competent
authorily.

209, All cheques shall be signed by the Chief IExecutive
Officer or by any other officer empowered by the Chief
Executive Officer in this behalf.

30. Al cash of the Council shall be kepl in an iron
chest under duplicate locking arrangements. The chest
shail not be opened unless both custodians of the eash are
present. The Chief Execulive Officer or any other authorised

The unpaid amount shall be

P
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officer will be the custodian of one of the keys and custo-
dian of the second key will be the Cashier or any other
authorised officer. The duplicate set of keys shall be depo-
sited in the Treasury and by 15th of April each year an
acknowledgement should be obtained [rom the "Ireaguiv
about the custody of the duplicate set of keys.

31. The Chiel Executive Officer may lay down the
Hmit upto which money can be held in the District Council
rhest. '

82 The District Council may from. time {o time receive
from the State Government or Autonomous Bodies, Organi-
sations or Corporations under the State Government or from
Banks, Insurance Corporations or from any All-India body
or other public organisations. loans or grants-in- ald for
the purpose of the District Council,

33. In cases in which conditions are atiached to the

utilisation of grants or loans specifving the parliculur object

of expenditure or the time within which funds must be uti-

lised, it shall be the responsibility of the Council to see that

the funds are spent accordingly and utilisation ceriificates
are furnished to the Government. :

34. The [ransactions in regard 10 any loans contracted
by the District Council shall be recorded in a loan register
and the purpose for which it has been sancltioned recorded
in' the appropriation register. The Council shall make pay-
ment of instalments and interest, if any, regularly on the

dates on which they fall due, ] S

35. All accounis and registers of . [he District Councﬁ
shall be maintained in E ng[zsh or any of ‘the official langu-
ages of the State and all such accounts and registers shall be
preserved for the same pericd of time as laid down for
preservation of corresponding actounts and registers of the

Government. All books of accounts and registers shall be

substarntially bound and paged befoi being brought into
use. - ' -

36. The District Council shall render such accounts and
submit such returns to the Government and departments
of the Government as may be prescribed from time to lime

v as may be provided in the conditions relaling to the sanc-
tions or granis. i

W
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37. The Council shall =000 i
ol Income, receipts and o=
separately for cach venr

ihe Government a review
S ror every quarter. and

38, The Counell shail 11";;‘-,1111;;%.' i
record of the i1 '
Counctl and all
propevlies shal

o proper and upto date
i the possession of lhe
egard to the hmmevable
i3 1‘@{'03‘(1,

‘,?{) ]
and other secusill

ro maintained of Government
v the Council,
2y The securities of the Council-shall be under
custedy of the Chiel Executive Officer or any other person
authorised in this behalf. '
(3} No portion of the funds of the Council shall he
invested in securities within the  specific sanction of the
Government.

49. The Chief Exccutive Officer shall be responsible
for the custody of the stores, their safety and for their main-
tainanece in efficient and good condition.

41, Steres shall be issued for jobs or works pertaining
to the Council on indenis of the authorities concerned and
in no casc any privaie sale or business shall be carried on
out of the stores.

42, The Council shall maintain separale accounts of
stores and it shall be the dui¥y ol the Chief Executive Officer
to ‘ensure that such accounis are mainlained properly and
upto date. :

43, Whenever any  loss of money, stores or other
property is occasioned by embezzlement, theft; fire or other-
wise, the Chiel Execculive Officer shall forthwith report the
facts Lo the Government and after making a full enquiry
,.submit a report in the matter to the (xovcrnmoni

44, No money, stores or other properiy shall be writlen
-0ff from the acmuniq by the District Council except witl
i,ho, sanction of the Government ; ;
Provided that the Digtrict Gouncil shall be competent (o
sanclion write—off of the loss of money or value of stores or



Fxeculinng of
works.

Purchase of

Muterials,
Good cte.

Aatherily fo-

Prescribe
Forms.

Audit.

11
property not exceeding Rs, 200/- subject (o the following
conditions : : ‘ :

(a} thap the loss does not disclose a defect of system,
lhe amendment of which requires an order oi the
Government ; and

(b) that therc has not been any serious negligence on
the part of anv individual which might call for
disciplinary action. -

45, Tor the exccution of any work that the Council may
under  take, the codes. rules and regulations as are applica-
ble for & work undertaken by the Pubiic Works Deparinient
of the Government shall be deemed to be applicable ;
cronment may issue such further
instructions as mav-be necessary for ihie purpose of applica-
tion of such codes. 1ules and regulations in a manner appro-

Provided that the Sos

priate to the functions of the Council.

46, In regard lo lhe purchase of materials, goods etc

the Council shall icaligw the procedures adopted by the

Government for such purchases of materials and goods.

47.In cases vwhere the manner and form in which
accounts, bills, registers, forms and refurns have not been
speeifically prescribed in any of these Rules, “the Chief

Exccutive Officer shall have the power lo prescribe the
manner and form in which these records shall be main-

tained. In prescribing such forms, the Chiel " Executive
Officer shall as {ar as practicable, adopt the forms pr escribed
for use by the Government.

48. Subject to the provisions contained in the Aect, the

accounts maintained by the Council, shall be audited by such

authorities as mav be specified by an order of the Govern-
ment and in accordance with then instructions issued by
Government from time {0 time.

i
1

i ML




Powers of
Government to
I HS
instructions,

40, The (ooemmment may issus such instruclions  as
may be necessary Trom time 1o time tor the purpose of proper
observance of and anv matter related thereto.

By Order of Governor.

K. D. Menon.
Principal Secretary to ihe
Government of Tripura.




13
. FORM 1
Budcet estimates of District Council for the year........
Head of Account Azuels for Bubgc; HR;V;;CTCI Bud get. R—;x;z;—ks—
‘r iFr-% estimates eitimates estimates
for 1988 for 198—38 for 198—=8
1 - 2 4 b S 4]
A. OPENING BALANCE
3, RECEI?TS

t. Rates and Taxes—

2)
[
c)
a4

Land Tax
Professions Tax

Royalities.
Agricuttural Income Tax.

gy Other Taxes.
Deduct-Refunds,

2. Donatiops and contributions from Gaon
Panchayats, Municipalities and Notified
area Committees.

3. Donatjons and Contributions
from Public,

4. Miscellanpeous Central or State
Government grans.

5. Internst—
a} On loans granted.
by On arrears of revenue.
6. Lapsed deposits and forfeitures,
7. Llaw charges-cost recovered,
3. Sundry Receipts.

9. (3rants from the State Goverpment—
ay  District Couneil Establishment
includipg contingencies,
transport efc.

i




by Construction of ofice bul Jing
garage elo,

10. Grants from the Swate Governos
Development Sehemes —

a) Agricanitural Schemes.

by Awsimal Husbandsy snd wveier oary
Schemes.

¢y Irrigation works,

dy Reclamation works including soil
conservation, contour bunding stc,

e) Health and rvural sanitation—

i} Hospitals, Dispensarios and Health
Centres.

i) Water Supply.
£y Educational Schemes.
gy Social Education
by Rural Arts, Crafts and Industries.
iy Rural Works Prograsme.
| : -j} Trikal Pevelopment Schemes.

ky Frogrammes for welfare of women
and children,

D Cemimunication

m) Any other schemes.
Total Graot from State
Government for Developmental
Shhames.

i1, Grants from All India Bodies,
12, Miscellaneous.
13. Suspense.
14, Loans from State (Government.
a)  Agriculturse,
B Ianduostrics.
¢y Pisciculture,
d)  Oihers.



e #

15. Loans from Banks, fusurance
Companies aod others,

Fotal Loans
Total Receipts

GRAND TOTAL INCLUDING
OPENING BALANCE.

S

- : C. EXPENDITURE,

1. District Council o ‘ S %
' b!

establishment. . e T :

iy Pay

iy Allowances

a}  Travelling allowances,
by . Other allowances.

ATCLLAN

ML T
v

Total -—A§Iowancw.

L fii} - Contribution towards Provident
Fund of employees.

iv) Contingencies.
_a) Recurring.
b) Traosport.
T ¢} Office equipment, firpiture ste.
d) District Council Office ele.

v) Expenditure on construction of
residential quarters for staff,

vi) Expenditure on construction . o S ' w2 |
of office buildings, stores, _ T .
garages etc. - ' ' ' . ' T R ; %7
Total :—District Conncif :

Establishment, - ] ‘ S

2. SBupervision R ~
iy Travelling allowance of
§ - - Chairman, Vice-Chairman, s
Executive Members & Members.

iy Allowances to Chairman etc,

s jify Other aflowances. - T c ' ' ;|

Total —Supervision.

~
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-2

~

A

Donation and Contributions
to Gaon Panchayats,

Other donations.

Interest,

Refund of Japsed deposits.
Pensions. o
Law charges.

Misceilaneous.
Development schemes.
a) Agricuttural Schemes.

b) Animal Husbandry and Veterinary
Schemes.

c; Irrigation works. _
d¥ Reclamation works including $oil conservation,
Contour bundings etc. ’
¢} Heaith and Rural Sanitation.
i1 Hospitals, Dispensaries and
Health Centres.
iy Water Supply.
i1 Educational Schemés.
23 Social Educatton,
“+ Ryral Arts, Crafts and Industries.
Rural Works Programmes,
:y Trizal Development Schemes.

. Programme for Welfare of women

zn3 children.
Communization

~. Agy~har schemes,

floans.

T TLAING BALANCE.

ooioiosions b sinking funds from -

b
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